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(C) to (f). Of the tine malf). ·ertlizar pnwemenlS In the Judlclary,lmprovements 
nutrtents ntqUINd 'or CfOPS viz. nlrogen In InlrastruduraifacUltles Includlngmodeml-
posphlll8 and postash, indigenous raw . sallon of office equlpments In Co\llS and In 
maIertaII .. mainly available In the case of day to day working of COUI1S, aei\lng up of 
nIIrogen. In the case of Phosphate, the specialised trbunals. etc., have been com-
oountry has very little known deposls and, mended to aI State GovernmentslHigh 
1hetafant,ma,lorrequlrementofphosphates, Coul1S Including the Punjab and Haryana 
either In finished from :H' as raw rnaterialsl HIgh Coul1, for necesstry 'oRow-up action. 
1nl8nnadatea, .. I"lIGrt8d. GoYemmentls The Faniiy Court Ad has also been ex-
also making efforts In prospec:Ung for trash tended to the State of Haryana so as to 
deposita. Technology Is a1raady available enable them to set-up Family Courts In their 
for production of phosphatic IertDlzars. In State. 
respect of potash the country has no known 
explollableraselV8Sand,therafora,theentlra Rehabilitation of IOPL 
requirement Is currently being met through 
impol1s. The GeoIogIc:a1 Survey of India has 0!591. SHRI SRI BALLA V PANIGRAHI: 
been carrying out exploration 'or potash in Will the PRIME MINISTER be pleased to 
some parts of Rajasthan. an appraisal of the stale: 
exploration status of potash deposits has 
been carried on with French collaboration, <a) whether Indian Drugs and Pharma· 
'or identifying the precise area for further ceuticals Limited has been declared a sick 
exploration of potash. venture; 

Pending _In Punjab and Haryana 
HlghCourta 

2590. SHRI GURCHARAN SINGH 
DAOAHOOR: WUlthe PRIME MINISTER be 
pleased to state: 

(a) Whether the Union Govemment are 
awaraofthehugebacklog of cases In Punjab 
and Haryana High courts; and 

(b) whether there are any proposa"to 
expand the JUdIcIal system to clear this 
backlog? 

THE MINIS"ri:n OF STATE IN THE 
MINISTRY OF LAW, JUSTIce AND COM-
PANY AFFAIRS (SliRJ H.R. BHARDWAJ): 
<a) and (b). As on 30.6.92.,'105419 cases 
.... pending In the Pun)8b and Haryana 
HIgh Court. The valfo,.'s I8COfI1I1!!ndations 
made by ttw Amtans CommItter. which 
ItUIDnad 1IIe problem of amIIaIs in the 
CouIts. c:owering various aspeds like iuriIr 
*=IionaI and procedural madft: .. 1ow1Sl1n!f 

(b) If so, the reasons thereOf; 

(c) the steps taken for Its survival; 

(d) the number of employees 6ffected; 
and 

(e) the steps taken to rehabilitate the 
employees? 

THE MINISTER OF STATE IN THE 
. MINISTRY'OF CHEMICALS AND FERJIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Indian Dr\IgII and Pharmaceuticals limited 
(IOPl) has been, over the years, Incurring 
cash as we. as net losses. In corJl)llance 
wfth the provisions of the Sick ihdustrlal 
Companies (SpecIal Provisions) Act. 1985. 
the COf11)an)' had made a reference under 
Section 15 to the Board for industrial and 
FInancIal Reconstrudion (BIFR). Upon 
considering the ref8AK1C8, the BIFR has. on 
12th August. 1992, declared IDPl a. a SIck 
industrial ~y In terms ofs.ctton 3 (1' 

. (0) of the _ Ad. 




